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THE CENTRAL ADMINISTRATIVE TRIBUNAL v
ALLAHABAD BENCH ALLAHABRD
e it :
Original Appliceticn No, 855 of 1993
On Prakesh Tiwari ees Applicent
versus ‘
Unlon of India and othezs ... Respondents
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HON'BLE MR MAHARAIDIN, MEMBER— J

( 8y Hon'ble Maharejdin, Member-3 )
This is the applicztion by the spplicant in
which he sought the rélief for cencellation of transfer

fram Allahabed to Bhogaon,

The spplicent was posted as A,5,M,, Allehahad
Juncticn, Allshasbed since 20-04-1988, 1t is said thet there
was no complaint against him ebout hie working and ths

trenafer hae been madte on administretive ground.The epplicant

_hae further stated thast the transfer order wee paseed due

to malafide, as he made complaint egeinst storage and

providing the dirty dringing water,

The respondents filed Counter Affidevit and has

resisted the sllegaticns made in the spplication stating that
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the trensfer of tha spplicant was made oh adminlstrative
exagencies,
1 have heard the learned coumsel for the partiee

and perused the record.



The main ground on wvhich the order of trensfer
has been ssseiled is malafide. The epplicent has said that
simce he made 2 complaint againa£ the storsge and supply
of dirty drinking water to ths Senicr Station Superintendent
Allghabad, therefore, he has been transferred frum Allahzsbed
te Bhogeon, This faect hae been emphatically demied by ths
'réapondaata and in para 2 of the Counter Affidevit, tha
respondent hae xamkd set up numercus (28 many as fifteen)grounds
asbout the negligent working of the applicant. The spplicent
on ssyeral occasions sppeaers to have been givonv opportunity
te improve his working, but when the stminmdistretion did not
find any imprevement the epplicent has been transferred to a
sk ay>pkaxe smaller place i.e., Bhogaon, As regards malafides
there should be specific imstance as well as in relaticn to
& particular man connected with passing of the order of
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trenafer, but in the spplicetion malafideg is not alleged

ageinst the person, who passed the transfer order, There

could be no malafide even on the part of the Senior Suyperintendent

because the appliéaat. simply addressed the compleint tc his
and he is not the person to pass the tremefer order., It ie
clear from the sssertion made in the Counter Affidevit that

the trsnsfer of the epplicant has been made on administretive
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ground which is not to be interfered with by this Tribunal,

In view of the observetions made above, the
spplication of the applicent is devaid of merit which is

dismissed with nmo order es to cost,
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MEMBER-J

(DATED): Allehabdd, August 10,1993,

(K5 P5)



